157 Re. Adj. Motions

wew fagQt awR@ : uIoEEe
AT HE FE EATA CEE § | g dah
favia & ggAa A8 & 1 ouar fadg wwT
@ & fag g7 @ET ¥ ag” I
a1ga €1

SHRI INDRANT GUPTA : Wcare also
walking out in protest.

Shri Atal Bikari Vajpayee, Shri Indrajit
Gupta and some other hon. Members
then left the Iouse,
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. MR. SPEAKER : The member took oath
Just two hours back and he is admomishing
me ! Please sit down. 1 have not admitted it
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PAPERS LAID ON THE TABLE

STATEMENT RE, FIrs 1IN 29 DOWN BOMBAY
HowpAu EXPRESS

RAIL MANTRI (SHRI HANUMAN-
THAIYA) : 1 beg to lay on the Table a state-
ment regarding fire in 29 Down Bombay How-
rah Express between Champa and Baraduar
stations on South Eastern Railway on the 5th
May, 1971, [Placed in Library. See No, L. T.—
147/71.]

WEeST Buntal  Spcuriry  (Trirura RE,

ENACTING) SECONL AMENDMERT ORDINANUE,

1971, MAINTENANCE OF INTERNAL SECURITY
OrbINANCE, 1971, ETC,

SANSADIYA KARYA TATHA NAU-
WAIHAN AUR PARIWAHAN MANTRI
(SHR{ RATJBAHADUR) : 1 beg to lay on the
Table a copy cach of the following Ordinances
(I1inds and English versions) under provisions
of article 123 (2) (a) of the Constitution :

(1) The West Bengal Security (Tripura
Re-enacting) Second Amendment Ordi-~
nance, 1971 (No. 4 of 1971) promul-
gated by the President on the 3rd May,
1971, | Placed in Library. See No, L. T.
148/71.1

(2) The Maintenance of Internal Secufity
Ordinance, 1971 (No. 5 of 1971) pro-
mulgated by the President on the 7th
May, 1971, {Placed in Library. See No.
L. T.—149/71.]

(3) The General Insurance (Emergency
Provisions) Ordinance, 1971 (No. 6 of
1971) promulgatcd by the President,
on the 13th May, 1971, [Placed 1in
Library, See No, L. T.—150)71,]

(4

The Bengal Finance (Sales Tax) (Dethi
Validation of Appointments and Pro-
cecdings) Ordinance, 1971 (No.7 of
1971) promuigated by the President on
the 18th May, 1971. [Placed in Library.
See No, L. T.—151/71.}

(5) The Gold (Control) Amendment Ordi-
nance, 1971 (No. 8 of 1971) promul-
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[Shri Raj Bahadur]

gated by the President on the 20th
May, 1971, [Placed in Library. See No.
L. T.—152/71 ]

(6) The Delhi Sikh Gurdwaras (Manage-
ment) Ordinance, 1971 (No. 9 of 1971)
promulgated by the President on the
20th May, 1971. [Placed in Library. See
No. L. T.—153/71.]

PROCLAMATIONS BY PRESIDENT AND
GUIARAT GOVERNOR’S REPORT

é}RIH MANTRALAYA MEN RAJYA
MANTRI (SHRI K. C. PANT) : [ beg to lay
on the Table :

{1) A copy of the Proclamation (Hindi and
English versions) dated the 3rd April,
1971, issued by the President under
clause (2) of article 356 of the Consti-
tution revoking the Proclamation
issued by him on the 23rd March, 1971
in relation to the State of Orissa, pub-
lished in Notification No. G. S. R. 495
in Gazette of India dated the 3rd
April, 1971, under article 356 (3) of the
Constitution. [Placed in Library. See No.
L. T—154/71]

(2) () A copy of the Proclamation (Hindi
and English versions) dated to 13th
May, 1571 issued by the President
under clause (1) of article 356 of the
Constitution in relation to the State of
Gujarat, published in Notification No.
G. S. R. 691 in Gazette of India dated
the 13th May, 1971, under article 356
(3) of the Constitution. [Placed in
Library, See No. L. T.—155/71]

(ii) A copy of the Order (Hindi and
English versions) dated the 13th May,
1971, made by the President in pursu-
ance of sub-clause (i) of clause (¢) of
the above Proclamation, published in
Notification No. G. S. R. 692 jn Gaze-
tte of India dated the 13th May, 1971,
[Placed in Library. Sce No. L. T.—155/71.]

(3) A copy of the Report (Hindi and Eng-
lish versions) of the Governor of
Gujrrat dated the 12th May, 1971 to
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the President. [ Placed in Library. See No.
L. T.—156/71.]

KEROSENE (FIXATION OF CEILING PRICES)
AMENDMENT OQRDER

PETROLEUM AUR RASAYAN MANTRI
(SHRI P. C. SETHI) : 1 beg to lay on the
Table a copy of the Kecrosene (Fixation of
Ceiling Prices) Amendment Order, 1971
(Hindi and English versions) .published in
Notification No. G. S. R. 456 in Gazette of
India dated the 25th March, 1971, under sub-
section (6) of section 3 of the Essential
Commodities Act, 1955. [Placed in Library, See
No. L. T.—157/71.]

RuProRTs AND AUDITED ACCOUNTS OF THE
HINDUSTAN AERONAUTICS LTD., THE GOA
SHiPyanrp LTh,, ETC,

RAKSHA MANTRALAYA (RAKSHA
UTPADAN) MEN RAJYA MANTRI (SHRI
VIDYA CHARAN SHUKLA) : 1 beg to lay
on thc Table a copy cach of the following
Reports (Hindi and English versions) under
sub-scction (1) of section 619 A of the Com-
panies Act, 1956

(1) Annual Report of the Hinﬁw

Aeronautics Limited, Bangalore, for
the year 1969-70 along with the
Audited Accounts and the comments
of the Comptroller and Auditor Gene-
ral thereon. [Placed in Library. See No.
L. T.—158/71.]

{2) Annual Report of the Goa Shipyard
Limited, for the year 1969-70 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thercon. [Placed in
Library. See No. 1.. T.—15}/71]

(3) Annual Report of the Mazagon Dock
Limited, Bombay, for the year 1969-70
along with the Audited Accounts and
the comments of the Comptroller and
Auditor Genceral thereon. [Placed in
Library. See No. L. T.—160/71.]

(4) Annual Report of the Bharat Electro-
nics Limited, Bangalore, for the ycar



